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(2) A copy each of the following 
Notifications (Hindi and Eng­
lish versions) under sub-sec­
tion (3) of section 12 of the 
Government Savings Certifi­
cates Act 1959: —

(i) The Government Savings 
Certificates (Second Amend­
ment) Rules, 1974 published 
tificates Third Amsndment 
in Notification No. G.S.R'. 

338(E), Gazette of India, 
dated the 29th July, 1974,

(n) The Post Office Savings 
Certificates Third Amend­
ment Rules 1974, published 
in Noificaticm No. G.S.R. 339 
(E) Gazette of India dated 
the 29th July, 1974 .

Uu) The National Savings Cer­
tificates (Fourth Issue) (Se­
cond Amendment) Rules 
1974, published in Notifica­
tion No. G.S.R. 340(E) in 
Gazette of India dated the 
29th July, 1974.

(iv) The National Savings Cer­
tificates (Fifth Issue) Se­
cond Amendment) Rules, 
1974 published in Notifica­
tion No. G.S.R. 341(E) in 
Gazette of India dated the 
29th July, 1974.
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(3) A cbpy of Notification No. 
G.S.R. 368(E) (Hindi and SSig- 
14th August, 1974 rescinding 
Gtffetffe of India dated the 
14fh AwgUst 1974 rescinding 
t&* WSrtistty di Wtttace Noti­
fication No. 147/73/Central 
tlfccise dated fee 21st July, 
t973 , uh'ta’ m tto n  38 of the 
Centrtft Extfsef* arid Salt Act 
1644, Ibgether an expla- 
S 4 W  r n tm m dtaft

[PI00*4 in Ubjrary. - , £#* No. LT- 
9188/74]. , •

A ll  India Sekvices (Medical Atten- 
dance) Amdt., Rules, 1974 Tw entv- 
third Report o f  U.P.S.C. f o r  the pe­
riod from  1-4-72 TO 31-3-73 AND GOVT. 
Memo Giving reasons fo r  not accept* 
ING CERTAIN U.P.S.C. RECOMMENDATIONS

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON­
NEL (SHRI RAM NIWAS MIRDHA): 
T beg to lay on the Table—

(1) A eopy of the All India Servi­
ces (Medical Attendance) Am­
endment (Rules, 1974 (Hindi 
and English versions) publish­
ed in Notification No. G.S.R. 
776 in Gazette of India dated 
the 27th July 1974, under sub­
section (2) of section 3 of the 
All India Services Act, 1951.
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(2) A copy each of the following 
papers (Hindi and English 
versions) under article 323(1) 
of the Constitution:—

(i) (a) Twenty-third Report of 
the Union Public Service 
Commission for the period 
1st April, 1972 to 31st March
1973.

(b) Memorandum explaining the 
reasons for non-acceptance 
by Government of the Com­
mission^ advice in certain 
cases referred to in the 
above Report

(!i) A statement (Hindi and Eng­
lish versions) showing rea­
sons for delav in laving the 
papers mentioned above.

[Placed in Library. See No. LT- 
&185/74],
Central £ilk Board (AMtanniaartr>
StruEs, 1694 Review and Annual Report 
Of National small Inddstries Corpo­
ration Ltd. New Dstnt rote 1072-fS

Tttte DiSPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL


